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Central Administrative Tribunal

Principal BenchsN.Delhi

CP Nor86/97
OA No. 607/96

Nau Delhi, this the 21st day of April,1997

Hon'ble Dr. 3ose p, Uerghase, \/ica-chairraan(3)
Hon'ble Shri S. P, Bisuias, Rembar (a)

1. Lala Ram s/o Rukta Prasad,
R/o 650, Kamla Nehru Nagar.
Ghaziabad (UP).

2. Oharamender Kumar s/o Uiiay Kucter«
R/O 3-1/84, Shastri Nagar,
Ghaziabad (UP)o

3. Kanhiya Lai,
r/o 3-1/84, 3hastri Nagar,
Ghaziabad (UP). ,. .Pstitlonsra

(By Shri 3 .K .Gupt a, ̂dvocat

Versus

1. Shri 3 oR oPlehra ,
Chief Comroissionar,
Income Tax Oepartmant,
Kanpur (UP).

2. Shri 3. Rehman,
A^^istant Commissioner,
Income Tax Qepartment,
Asyekar BhauanyReerut (UPjo

3o Rs Archana Ranjan,
Deputy Commissioner,
Income 'Tax Department,
Ghaziabad (UPlla ovor/o •••Respondents

(By Shri U.P.Uppal, (tdvooate)

aMES_.(OBftL)

(Or.Joss P« Uerghase.uica-Chairman)

Learnad counsel for the respondents has filed
the reply and stated that the respondents haue complied
uith the orders of this order dated 4.11.1996. Order
in compliance dated 17.4.1997 is at page 4 of the reply.

In oieu of the faots and oircumstanoes, ue dispose
of this contempt Petition giying liberty to thepetitioner
to agitate if any pert of the order still to be oomplied
uUh according to the perspectiye of the petitioner.
No^as issued are discharged. ^
(S •P-^^taroas^l

Rembar (a) Dose Po Verghese )
na/ -Chairman (3)


